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the number of housey that will be
constructed through HUDCO’s flnan-
cial assistance during 1980. How-
ever, a rought estimate of total num-
ber of gwellings that are expected
1o be completed during the calendar
year 1980 are likely to be around

50,000 belonging to different income
categories,

a

State/U. T. Loan San- No. of
ctioned  Residen-
(Rs.in tial Dwel-
crores) lings
sanctioned
Andhra Pradesh . 45 62 G542y
Assam . . 2 19 1076
Bihar . . . 18 30 9796
Gujarat . . . 74" 54 96771
Haryana . . . 2529 157€(9
Himachal Pradesh . 3 00 1401
Jammu & Kashmir} . 4 90 2408
Karnataka . . 35'07 112425
Kerala 27 56 63847
Madhya Pradesh} 30 Q5 20883
Maharashtra . . 36 32 32155
O.issa . . . 16° 44 11598
Punjab . . . 1512 16018
Rajasthan 4183 32659
Tamil Nadu 57° 90 53181
Uttar Pradesh . . 68 77 54432
West Bengal . 23- 39 11829
Waion  Territories
Chandigarh . . 11 88 7415
Desthi . . . 19 82 13251
Goa,Daman & Diu . 022 226
‘ndicherry . . 017 149
Fotal : 559-28  6aabor
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Non-paywment of Wages, Jalnry ete. to
Workers of Jaora Sugar Mills

127. SHRI ANANDA PATHAXK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that the management of Jaora Sugar
Mulls, Jaora (Madhya Pradesh) have
not paid the wages, salary, bonus, re-
taining allowance, overtime allowance
to the 'workers of the mills for months
and year together;

(b) if so, the amount involved on
these accounts and what steps Gov-
ernment have taken to realise this
amount and pay to the workers;

(c) whether
aware that the

Government are alse

management of the
said Mills have notl paid the dues te
Sugarcane growers; and

(d) if so, what is the amount of dues
and 'what action Government bave
taken to realise this amount and pay
to the sugarcane growers?

THE MINISTER QF STATE IN
THE WMINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b), According to
represenlation, dated 9th March, 1980
received from the Chini Mill Mae-
door Union, Jaora the management
of Jaora Sugar Millg had not paid
wages, salary etc. to the extent in-
dicateq below:—

(Rs. inlakhs)

“(1) Seven mwontbs rzy from
August, 1979 to  February,
1980 . . . 12.00
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Rs. in takhs
) Boaws for four years from
1975 to 1979 . 4 20
37 Retaining allowance from
1975 to 1979 5 64
4) Overtime from 1976 to 1980 120
(%) Dues of Compuhory Deposxt
Scheme . 2:00
1€) Amount of the Provident
Fund « o 8 oo
{7)Gratuity of the retired
employees . . 2:00
+8) Gratuity of 1200 employees
working in Mill . 30%0
@) Total dues incluing the
grautity of workers 65 00

10) D.A. on account of the in-
crease in the price index
under the U.P. Board ard
the amount of the family
pension, alsorequired to be
paid to the workers in addi.
tion to the above amount®?

The representation has been for-
warded to the State Government for
necessary action, ag they are the con-
cerned authorities,

(ey and (d). According to return
submitted by the Jaora Sugar Mills,
the total cane price dues as on 22nd
March, 1980 wag Rs. 30.80 lakhs, The
Government of Madhya Pradesh
have been requested to ensure that
the cane price dues are reduced
quickly, particularly in view of the
improveq price of free-sale sugar.

Amendment to Urban Land Ceiling Act

128. SHRI NAVIN RAVANI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what measures have so far been
taken to strictly implement the Ur-
307LS—9.
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"ban Land
Act; and

Ceiling and Regulation

(b) what is the present position of
implementation of this measure in
varioug States. particularly in metro
politen cities?

THR, MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI). (a)
and (b). Immediately after the ur-
ban Land (Ceiling and Regulation)
Act, 1976 came into force, a Central
Coordination Committee consisting
of the representatives of the States
and the Government of India wag set
up fto monitor the implementation of
the Act. As a result of the delibe-
rations of the Committee, several
guidelineg intended to clarify doubts
ang to achieye a broad measure of
uniformity in the implementation of
the Act were issued to the States.
In January 1978 the Government of
India replaced this Committee by
four Regional Committees under the
Chairmanship of the Secretary, Mi
nistry of Works and Housing. Thes(
Committees are intended to review
the progresg of implementation of
the Act in each region, discuss prob-
lems ang suggest measureg for solv-
ing them,

The progress made in the imple.
mentation of the Act by the States|
Union Territories is indicated in’the
statement attached. No city-wise
details in this regard are available.





